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Raghuvar Dayal 
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(Shri B.S. Mainee, Advocate) 
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Delhi Secretariat, New Delhi 
2. Secretary-cum-Di r€ct.or( Employment)) 

5, Sham Nath Mary, Delhi 	. . Respondents 
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Heard Shri B,5, Manee, learned counsel for 

applicant, 

2. 	T h e, applicant has impugned the penalty order 

ssued by the respondents after holding the 

dscpl mary proceedmngs against him under Rule 14 of 

- 	'' ' 	'' 	r, 	- 	n 	 -r - 	- - 	 - - 	. - the CC 	u) nUi, lGLJJ. 	Ih 	ualty otdr m 	dcited 

25.3.2002 by which the applicant has been dismissed 

from service which ms stated to 

for future employment under the Government. The 

app li -:-•-_  i-L--. 	.-d-# -,4--. 4 	-.-- 
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of filmng a statutory appeal to the appellate 
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29.4.2002 inabout a month from t.he date of receipt of 

the disciplinary authority. the penalty imposed by  

Learned counsel has also subnimtted that number of 

reminders have been sent by the applicant, who is a 



(/) 

handicapped person and who had been earlier appointed 

under that quota l t e o n hf c o fe f 	 ts responden, f o r 

takng a decision on the appeal submitted by the 

applcant. 	This has not been done. Learned counsel 

has 	submit.t.ed that the 	appeal suhrnil tt.ed by the 

appi icant. under the provisions of CCS (OCA) Rules, 

1965 has remained unattended to for nearly eleen 

months. He has also enclosed COPiCS of postal 

receipts oll having sent. the appeal to H 	respondent 

No. 1. 

3. in the circumstances of the case, we fnd that the 

respondents have not acted in accordance with the 

relevant rules and particularly the appellate 

authority, who should have passed an appropriate orders 

on the appeal submitted by the applicant, well within 

time in accordance with law. Why this has not been 
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counsel for applicant, is a matter whch the 
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future, 	Needless to say, the appellate authority was 

4-1-. 	

~ - + 
niu 	UI IUI 	d 	ULI 	 .I e 	' -ci ..0 I.LiI y 

1-.- 	 1- 
.rIl . 1 U 	Lif the II (tpJ I L.II 	LIy 	 dli 	cJpr Upt C te uu  

-..c +t. 	 1r'c 	 .1'-..-. 
(44e. r 	. t It i ' Li I 	I. 	S 	J t 'i V 	Lit I ' Li I 	Li Li .D \, Li Li i-\ ) 

1965. 	it ts also noted that the disciplinary 

authority has 	mposed the penalty of dismissal from 

service on the applicant after holding the 
All 

departmental enquiry against, which law provides 	a 

statutory appeal to the applicant under the rules 
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In the c;ircumstaflces, we see, therefore, no reason 
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required under the provsiOnS of law and rules. 

In the above facts arid crcumstaflc6s of the case, 

we 	consider t h a t 	it 	w 41 ll 	be 	appropriate 	in 	the 

interest, 	of justice to dispose of this 	OA, 	without 

issuing 	noti ce 	to 	he respondents, do ting the 	above  

fac;ts, 	the appellate authority, 	,e. 
, 	respondent No.1 
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before 	him within ore month from today. 	
In case 	the 

has appeal alrea dy been d i s p o s e d of, 	a c o p 	of 	the 

same 	shall be 	arranged tcserve( on 	the 	
applicant 

within a week from today. 

a copy of thiS order be ssued DA5TI. Le 

ovindat . Tampi) 	(Mrs. Lakshmi Swaminath 

II 	Memé (A) 	
Vice Chairman (J) 
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